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The Relhi Sales Tax ( Anendment ) Act, 2000.(Delhi Agt No,.5%

of 2000),

{An passed by the Legislative Asasembly of the National Capital

Territory of Delhd on 6th Npril, 2000) .,
AN
ACT
Further to amend the Delhi Sales Tax ACt, 1977

BE it enacted by the Legislative Assembly of Nztional Capital IcnllO[y of Delhi
in the Fifty-First year of the Republic of India as follows:-

Short title, extent 1. (1)

This Act may be called the Delhi
and commencement

Sales Tax (Amendment) Act, 2000,

(2) It extends to the whole of the
National Capital Territory of Delhi.

(3) It shall be deemed to have come into
loree on the Sixth day of Januav,
2000
amendment of section 4 2. In the Delhi Sales Tax Act, 1975 (43 of

1975) (hereinaller referred to as "the
principal Act”), in section 4, in sub-section
(1)- (i) for clause (ce), the following shall be
substituted, namely -

"(cc) in the case of taxable tuinover in
respect of the goods specified in the Fourth
Schedule, at the rate of twenty Paise in the
rupee;",

(ii) clause (ccc) shall be omitted;

(i) in clause (d), for the words "seven paise"
oceutting before the words "in the 1upee.”
and after the words "at the rate of", the

words "eight paise” shall be substituted,

(tv)  for the fist proviso, the following shall be
subsbituted, namely -
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"Provided that the Licutenant Governor may, by
notification in the ofticial Gazette, add to, or omit
fiom, or otherwise amend, the First Schedule, the
Second Schedule ot the Fourth Schedule, either
retrospectively or prospectively, and thereupon the

B —First Schedule or the Second Schedule or , ag the
case may be, the Fourth Schedule shall be deemed to
be amended accordingly,"

Insertion of anew 3, In the principal Act, afler the Third Schedule, the
Fourth Schedule v following shall be inserted, namely :-

"THE FOURTH SCHEDULL "
[See section 4(1) (ce))

k Petroleum products (other than liquefied petroleym
- gas, diesel (HSD/LDO), naphtha and kerosene) sudii
as,

. (i) natural gas;
(i) aviation turbine fuel,
(iii)  spirits;
(iv)  gasoline;
(v) furnace oil,
(vi)  lubiicants;
+ (vii)  organic solvents;
(viii)  coal-tar;
S(ix)  wax;
(x)  mixtures and combinations of above
products;

liquor (foreign and Indian made foreign liquor),
country liquor;

narcolics (Bhaang);

molasses;

rectified spirit;

lottery tickets."
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Repeal and savings 4, (1) Inthe Fowth Schedule as so insetted, the items
specilied therein shall be deemed to have been omitted fiom
any other Schedules to the principal Act or any of the
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notitications issued under the thind proviso to sub section

(1) of seetion - thereot

2) The Delhi Sales Tax (Amendiment) Ordinance, 2000 (1 of
2000) is hercby repealed.

1) Notwithstanding such 1epeal, anything done or any
action taken under the principal Act, as amended by
the said Ordinance, shall be deemed to have been
done or taken under the principal Act as mmmended by
this Act.

(Ro ToLoD™5CQUZA ),
Under Secretary(LaoAs)s
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